
CENTRhL rtDi*!lNl3TRriTIUE TRIBUNAL
PRINCIPAL BENCH

NEy DELHI

0 .a .No, 131/g4

Neu Delhi, this 15th February, 1994

HON'BLE jHril P.T.THIRUVENGADAn, nEnBER (m)

5hri Gurdarshan Singh
s/o ohri Har Dayal Jingh,
B-13B/2, Ra ilua y •Col ony,
Sfeakurbasti, Neu Delhi.

(By hri R. P. Tripat hi , Advocate)

Us.

1. Northern Railuay,
through General Manager,
HQrs. Northern Railuay,
Baroda House, NeuDelhi.

2 . Uni-n of India ,
through oecretary,
Railuay Bhauan,
Neu Delhi.

3. Sr. Divisional Engineer/Estate,
Northern Railuay, D.R.Fl.'s Office
Neu Delhi. '

... .A pplica nt.

ORDER(Dra1)
(Delivered by Hon'ble Shri B.T .Thiruvengadam j nepber(rt)

In this case on the last occasicno, nairoly,

1-4-94, 7-2-94 and 8-2-94 neither the applicant nor

his counsel appeared. ®n 8-2-94 it uas recorded

that a last opportunity is given to the applicant

to see uhether he is interested in getting the

application admitted. Even on date the applicant
A

nor his counsel is present. Apparently, the applicant

is not interested even in getting the case admit-ted
» •

In the circumstances, the b .A. is not admitted

and disposed of accordingly. The O.A. is to be

treated as dismissed.
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(P.T.THIRUUENGHDan)
Hember (a).


